N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 170 of 2008

SHAI LENDRA KUMAR SINFA ... APPELLANT
VERSUS
STATE OF Bl HAR (NOW JHARKHAND) ..... RESPONDENT
ORDER

The case has been called over twice. The |earned
counsel for the appellant is not present.

Even otherwise, we find that the H gh Court has
reduced the sentence of the appellant to that already
undergone by him We, therefore, find no case for
Interference i s made out.

The Crimnal Appeal is dismssed.
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